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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL. 

/121  
;een the p,etition. Heard the learned counsel 

I cr the oetitioner. In view of submissions made by the 

learned counsel for the petitioner, we feel that this 

Criinal Application can be disposed of at the admi ion 

stage itself by issuing appropriate directions to the 

reseondents. 

Heard Shri P.iK.Padhi, learned counsel for the 

metitioner and. Shri 	 learned Senior Standing 

Counsel appearing for the departmental respondents, on 

ç 

	

	

whom a copy of the petition has been served and also 

r perused the records. The applicant in this applicat. 

has prayed for a direction to Deputy Director Gene: ... 

(es.1) to dispose of his representation 

hich is at Annexure-3 to the C.... The applicant: 

// 	r\ 	 grievance is that he has not been promoted to the 

post of Tet Chief Telecom Supervisor whereas his junior 

h:S been promoted to that post. He had filed a 

reoresentation Eit Arinexure_1 to C.G.M.T.  which has been 
) 	rcjected in order dated 24.11.1998 at Annexure-2 on 

the ground that he has lost his seniority because of 

hfs transfer from one Division to another under Ru].e-38. 

inst this order he has filed another representation 
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NOTES OF THE REGISTRY 	I 	
ORDERS OF THE TRIBUNAL 	 - 

5.4.99 
dtter hear trig the s'bTissioris rnaSe by the 

IE- arried counsel for both sides, Respondent 

viz. Deputy Director Gericral, (N.C.G.) is direc:ed 

to dispose of the representation Sated 4.1.1999 

at Arlriexure-3 if the same hs been received by him 

arid i5'still pending. This shall be disposed of 

within a neriod of 120 days from the date of 

receipt of this order and result thereof should 

be intimated to the applicant within 30 days 

thereafter. ohile issuing the k -above direction 

e make it  clear that oe express no oainion ivlt..i 

regard to merit of the petitioner's claim and 

merit of the order at Annexure-2 rejectinq his 

representation on the grouad of loss of sniority. 

e also express no opinicri about the limitation 

ith regard to filing of recresentation at Annexure-3. 

dated 4.1.1999. Respondent  1  will bo free to pass 

.ropriate orders strictly iii accordance aith 

rules on that represanuation and communicate the 

fa.cLsion 

 

thereo!n, within the çariod indicated above. 

ith th above direction C...-. is disosad. 

of 	t tho odmisnion ctag a. 

i'  

(j'J;iCa) 


